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Action Taken Report on behalf of Uttarakhand Pollution
Control Board

In matter of
Original Application No. 627/2024

Gopal Chandra Vanwassi v.Uttarakhand Pollution Control Board

I.  That the above-mentioned matter was listed for hearing on
17.09.2024 wherein the Hon'ble National Green Tribunal was

pleased to issue the following directions:

e

8. We have gone through the report filed by UKPCB. As per the
report, the Project Proponent is drawing water from River Pinder
and is also discharging water into River Pinder through the drain.
There is no mention in the report regarding quality of water. The
status of compliance with consent conditions has also not been
looked into by UKPCB as from the consent conditions it appears
that the Project Proponent is not permitted to discharge any trade
effluent outside the premises. UKPCB is directed to examine these
aspects and submit further report within one month and also to

ensure its representation before this Tribunal on the next date.

”

2. That in compliance with aforesaid directions of this Hon’ble
Tribunal, it is humbly submitted that earlier, the Member Secretary,
UKPCB vide letter dated 07.10.2024 instructed R.O. Dehradun to

A—f 2
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comply with the afore-mentioned order and provide a report to
UKPCB in 15 days. In this connection, a copy of the letter dated
07.10.2024 is being marked and filed as Annexure No. 1.

That further in compliance of letter dated 07.10.2024 site inspection
was conducted on 02.12.2024 in the presence of Shri Ramesh

Chandra Thapliyal, representative of the Stone Crusher.

During the inspection it was found that the Stone crusher has been
granted permission for 20 tons per hour capacity for 10 years by the
Geology and Mining Unit, Directorate of Industries Uttarakhand,
Bhopalpani, Dehradun.

That the Stone crusher has been granted the requisite water-air

consent by UKPCB till 31.03.2027 on 02.05.2022.

It was found that all the casing points have been covered with road
sheds by Stone Crusher and sprinklers have been installed for
sprinkling water at dust producing places and green belt has been

developed in the campus.

That the Stone crusher has constructed a 10-12 feet high boundary
wall by joining GIE sheets with angles. RCC road has been
constructed in the premises and all conveyor belts have been
covered. The Sedimentation tank and settling tank (industrial

effluent purification plant) have been established for recycling of

-

3



69

water generated from washing of RBM etc. by stone crusher. The

water generated from the process is being recycled and used.

8. That as per the inspection report, Stone Crusher is not releasing any
effluent into the river, and Stone Crusher is complying with conditions
of the water and air consents. In this connection, a copy of the report
dated 02.12.24 is being marked and filed as Annexure No. 2 to this
affidavit.

The above report is being presented for the consideration of Hon'ble

NGT.

(Dr. Parag Madhukar Dhakate)
Member Secretary

(‘% Uttarakhand Pollution Control Board
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8. We have gone through the report filed by UKPCB. As per the report, the Project
Proponent is drawing water from River Pinder and is also discharging water into River Pinder
through the drain. There is no mention in the report regarding quality of water. The status of
compliance with consent conditions has also not been looked into by UKPCB as from the consent
conditions it appears that the Project Proponent is not permitted to discharge any trade effluent
outside the premises. UKPCB is directed to examine these aspects and submit further report within
one month and also to ensure its representation before this Tribunal on the next date.
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o 'REGIONAL OFFICE
= Uttarakhand Pollution Control Board
W E-118, Nehru Colony, Dehra Dun (Uttarakhand)
. Wah | waw.orppch vk gov.in, E-mall : rovrppebidgmell.com
" UKPCBROD/ConCH-682022-2301 D~ /9 ¢ Date: 82 g o5[R033
; T
To,

M/s Abhyuday Uttarakhand
Vill. Sunala, Tehsil Tharali ' !
Distt. Chamoli.

Consolidated Consent to Operate and Authorisation hereinafter referred to as the CCA
(Consolidated Consent & authorization) (Renewal) under Section-25 of the “Water (Prevention &
Control of Pollution) Act, 1974 and under Section-21 of the “Air (Prevention & Control of
Pollution) Act, 1981™ and Authorization under “Rule-6(2) of the “Hazardous and other Waste
(Management and Transboundary Movement) Rules, 2016™ notified under “Environment

jom) Act, 1986” as applicable (to be referred hereinafter as Water Act, Air Act and HW

Rules respectively).

Application No. 1938089 -

CCA is hereby granted to M/s Abhyuday Uttarakhand located at Vill. Sunala, Tehsil Tharali, Distt.
Chamoli subject to the provisions of the Water Act, Air Act and HW Rules and the orders that may
be made further and subject to following terms and conditions :-

1. This CCA is granted up to 31,03.2027 and valid for manuel’ac-mrihg.of following products with
Capital Investment / Net Assets Valucs " 268,50 Lakhs:-

S. No. Last CCA Present CCA (Rencwal)
Product Quantity Prod uct Quantity
!
[ 1 Stone Grits | 6000 MT/Month Stone Grits 6000 MT/Month
2. Specific Conditions under Water Act:
(i) The daily quantity of effluent discharge (KLD) :-
-Last CCA Present CCA (Renewal)
Trade Effluent Nil. Nil.
Sewage 0.5 KLD 0.5 KLD

(ii) Trade efMuent treatment and disposal - Nil.
(iii) Sewage Treatment and Disposal: The domestic waste water generated should be

treaied and disposed as per norms.

3. Conditions under Air Act :- i
(i) Tbe applicant shall use Tollowing fuel and install a comprehensive control system consisting of
contro) equipment as is required with reference to generation of emissions and operate and

maintain the same continuously so as 10 achieve the level of pollutants to the following

standards
ST Sinck aitached with | Stack | Typeof |- luel | Emission Emission
No : height Fugl Quantity Contro) standards not
(M) | KLD/MTD | Equipment to exceed
1. | D.G.Set (325 KVA) 8.0 HSD ; Acoustic .
i Enclosure
I - " Ambient Air Quantity J

Abhyuday Unarakhand, Chamoli 11
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(i) Noise from
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“Residential Area | _Silence Zone
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Day time - from 6.00 am. to 10.00 p.m., Night time: from 10.00 p.ti. 10 660 a.m.

4. Conditions under HW Rules :- |
(i) Number of authorization and date of issue t -e---oesermmmims = 7 e
(ii) The Factory Manager of M/s Abhyuday Uitarakhand |5-hereby granted an authorization (o

operate a facility for collection and storage of Haznrdmxs‘wastes.' .
(iii) The authorization is granted to operate 8 facility for generation, collecti
hazardous wastes within factory premises for following category of wastes.

swwe

on and storage of

| S.No. Category | Quantity of Waste for. Mode of Disposal
§ (Schedule1 & | which authorization is
! Schedule-11) | being issued (MTA)
1 Schedule 1 -5.1 ! 0.010 MT + Store in MS Drum,
i Recyclable

(iv) The authorization shall be in force for 31.03.2027.
(v) The authorization is subject to the conditions stated bizlow and the such conditions as may be
specified in the rules for the time being in force under Environment (Protection) Act, 1986.

Terms and conditions of au!hdrizatinn:
(i) The authorization shall comply with the provisions of the Environment (Protection) Act, 1986,
and the rules made thereunder.
(ii) The authorization and its renewal shall be produced for inspection at the request of an officer
authorized by the SPCB/PCC. . ©
(iii) The person authorized shall not rent, lend, sell, transfer or otherwise trans; the hazardou
wastes without obtaining prior permission of the SPCB/PCC., e : >
(iv) Any unauthorized changes in personnel, equipment as working conditions as mentioned i
application by the person authorized shall constitute a breach of his amhorization.e " L
(v) :;w isrttw duty of the authorized person to take prior permission of the SPCB/PCC to close down
acility.
(vi) An application for the renewal of an authorization shall be made as laid down under th
s : : - ese rules,
(vii) The unit shall comply with any other conditions specified in the guidelines issued -
or CPCB/SPCB from time to time. & R
This CCA is valid for Crushing and Screening Process only.
Compulsory documents to be submitted by the Industry/Unit :»
(i) Annual return in Form-4 and Waste Disposal Manifest in Form-10 und
_ Third Party Audit Repont. RN e g
(ii ) i;nwronmem Statement in Form-V of Environment (Protection) Rules, 1986,
(ih)‘ Quarterly compliance report of the CCA, photograph of ETP/APCs/Waste Storage Area.
y A Unit has to apply for renewal of CCA well in advance of 60 days of expiry of this CCA.

& v

Abhyuday Uttarakhand, Chamoli
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Competent Authority reserves the right 10 change/modify/add any time any condition of this
CCA, .

8. Unit has to comply with the other genetal conditions as annexed herewith. Non compliance of
any provision of this CCA and provisions of the Water Act, Air Act and HW Rules will results
in legal action under the aforesaid Acts and Rules. e

egronal Officer (I/c)

Copy to: Member Secretary, Uttarakhand Pollution ControlsBoard, Dehradun for kind information
please.

Regional Officer (I/c)
Annexure

Specific Conditions:

applicant could be assessed, .

A Solid wastes gencrated from the industry has 1o be disposed in manner so that contamtination of surface water bodies pround
water'soil cte. does not take place.

The industry shall take adequate measures w control of nirise [Tom its nwh SOUree 50 35 16 comply with the standands as may be

The wpplicant shall submit audited halswe sheet of the unit @t the ead of each finuncial year <o that fee. submitted by the

The zpplicant shall develop green belt within the premises. ! -

The industry shall comply with the Hazardous and Other Wastes {Management and Transboundary Movement)

Ameadment Rules, 2016 notified under the Environment (Protection) Act, 1986 (as smended).

The mdustry shall strictly adhere with the specific snd general conditions issued with CCA order. Any violation of stipulnted

conditions may anract legal action under the provisions of Water Act, Air Act and Environment (Protection) Act and Rules

made thercunder.

7. The industry shall ensure all safety measures and shail underiake periodieal assessment by the competent authority.

8. The indusiry situsted nearby the River Ganga and its ributarics shall cnsure the treatment facilities and disposal arrangertent in
such away so that nO waste water is discharged in woter stream or waler bodies. ’

1= 9. Unit shall strictly comply with the provisions of the The Public Lixbility Insurance Act, 1991 as.amended and Rules

. made there under and shall submit copies of Insurance Policies (if any) {o the Board Offices regularly,

10. There should be no eMuent discharge outside the unit premises.

11. The stone crushing unit shall ensure all measures for pbltuliqi: control as specified under the Environment {Protection)
Act, 1986 and Rules made there under, s that asmbient air quality not exceed to prescribed limit at uny tine,

12. The Stene Crushing Units/Screening Plants/Mobile Stone Crusher/Mobile Screening Plants/Hot Mix Plants/Ready Mix
Plants shall strictly follow the Uttarakhand Stone Crushing Units/Screening Plants/Mobile Stone Crusher/Mobile
Screening Plants’/Hot Mix Plants/Ready Mix Plants Aaugyy Nitti- 202 (as amended time to time), promulgated by the
State Goverament.

13. This consent is valid for Crushing and Scrcening only. Il any change in process, product, capacity, unit must be
obtained fresh CTE/COP as per Act,

14. This CCA valid for crushing of raw material (River Bed Materials) obtained from legitimate sources only,

15. The unif shall not operate during night hpurs as defined under Noise Rules-2000,

16. The CCA is valid for domestic efMuent ealy, Industrial effluent should not be generated.

17, The unit shail ensure to submit compliance report along with ambient uir quality report in every 6 months .

18. Unit shall ensure 1o control gir quality followed by regular spray water in premises and link road.

. 19. Unit should comply as per the measyres given in E(P) Rule-1986 as amended time to time, (

20, Unis should have all the valid permissions from the State Government and the concerning departments.

21. Unit should not operste without permission fram Government (Anugya) and should have all the valid permissions from

- the concerning departments.

22, This CCA issued in mecordance with the license given by the Disrict Magistrate vide no. 211%stone Crusher
ren/K202) Duied, 24.09.2021 at any stuge , if the said permission is suspended/Cancelled, this CCA will be deemed
cancelled,

2). This Consent is being Issued as per the letter issued by Secretary Government of Uttarakhand vide letter no, 1590V 11-

A-120219244)2019 dated 15092021 subject to the final adjudication of the writ petition (PIL) 21272019 before

Hou'ble High Court of Uttarakhand (Trilok Chand Vi 'State of Uttarakhand).

e W o
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General Conditions: ‘ - amples of c,'gumuemissmnhamrdous Wastes g "h ,
! The apphicant shall get anyiye mcrccoz:"ized by the MoE&F and shall report Lo the Ufpy

i1 1 06 month from the laboratory ihout the prior consent of the Board bring into yse

o however, not ¥ : asie f
2 The apphicant shall howeve. 1 ¢ gases emission of sewage waste from the gy
or altered outlet for the dischargze of effluent or gase be disposed jointly at one disposa| peis

i T ter shall ;

. ater and domestic waste W . = nal disposa

: :?de I\" :::«::Illepm\ \de discharge measurement cquipment at final disposal point '
applic

4+ The applicant shall mantain go0d ouseheeping. All valves/pIpes SERer dinins etc. must yall

leak-proof. : o of inspection to the Boards officials,

. 5 (i . Book™ at the tigae 01 1 pec b :
5. The industry shall prov f:ci;i;?e;r“g:hcr ot Sk 0 2veel sucl! aniiasiin % ol
. sl of standards laid down. such information shall be reported 1o

apprehended to occur in excess f failure of pollution control
. , e ned offices. In case of A v
the Board's offices and all other concer ped with immediate effect.

! : ; ted 1o it shall be stop ‘
equipment, the production process connec . $ e medt
In case of any damage to the agniculture productivity. human habitation etc. by the operation of

-4

industry . it shall be imperative 10 stop production in the industry with immediate effect and

such information shall be reported to Board’s offices. The indu:n shal! be liable w0 pay
compensation also in such cases as decided by the Compeie nt\Authomy. _ _

8. The applicant shall apply before the 60 days of expiry of CCA or any change in production
types/ production capacity/manufacturing process/capacity enhancement etc. or any change m
effluent discharge point or emission paint. ’

9. The Board reserves the right 1o revoheiadd’modify any stpulated condition 1ssued along with
CCA. as may be necessary

0 The person authorized shall not reat lendl. sell. transfer or otherwise transpont the hazardous
waste without obtaining prior permissivn ot the Board.

L
. Regional Officer (I/¢)

Abhyvuday Utieyakhand, Chamol 14 1.
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